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Dairy Projects in Punjab

3810. Shrl Daljlt Singh: Will the
Mu ster of Food, Agriculiure, Com-
munity Development and Cooperation
be pleased to state the total amount
-allotted by the Central Government
for the Dairy Projects in Punjab dur-
ing the Third Five Year Plan period?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
‘Development ang Cooperation (Shri
Shinde): Rs. 180.00 lakhs.

One hundred and eighty lakhs of
rupees only.

1215 hrs,

'CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

‘SHORTAGE OF FOODCRAINS IN CERTAIN

PARTS OF Ownissa
Shrl P. K. Deo (Kalahandi): Sir, 1
-call the attention of the Minister of
Food, Agriculture, Community Deve-
lopment and Cooperation to the fol-
lowing matter of urgent public im-
portance and I request that he may

make z stalementi thereon:

“The extreme shortage of food-
grains in certain parts of Orissa.
arising out of drought and control
over the movement of fcodgrains.”

Mr. Speaker: Yes, the Minister,

Shri §. M. Banerjee (Kunpur): Be-
Tore the Minister replies, may I point
wut that we have also given a calling
attention notice, specifically drawing
attention to the statement of the
Chief Minister in the matter?

Mr. Speaker: That would also come
sinder this.

The mmm of Food Agriculture.
t and Co-
ollrratlnn {Shrl C Subramanlam):
Orissa Is one of the States which have
been affected by drought in  1085-66.
The rainfall over some of the areas in
the State has been deficient and accord-
ing o the estimates made by the State
Government, in the kharif crop area,
ihe crops have been damaged almost
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completely in about 18 per cent  and

partially damaged in about 36 per cent
of the total area, The districts that
are either wholly or partially affected
are Bolangir, Koraput, Kalahandi,
Sundergarh, Sambalpur, Dhenkanal
and Cuttack. A Study Team led by an
Adviser to Planning Commission which
visited the State, has reported that
the main problem in the State 1s one
of finding employment for the low
income groups than of finding food.
Even in this difficult year when pro-
duction has been less than last year,
the availability of foodgrains within
the State is such as to provide food to
the people at a reasonable level, There
1s nu ne.essity fur any supply of rice
from the Centre and there has been
no demand for the supply of rice from
Orissa, But the Centre has been allot-
ting wheat to Orissa and  the allot-
ments of wheat have been Increased
to 13,500 tonnes per month for the
last two months and a further 3,000
tonnes is ‘being allotted this month as
asked for by the Orissa Government.

There is no inter-district ban  on
movement of rice in Orissa up to &
limit of 5 quintals at a time. Larger
quantities will have to be moved by
permits jssued by the district authori-
ties and these permits are being issued
quite liberally, The Orissa Govern-
ment are running 885 fair prices shops
in the affected disiricts and the weekly
oftake from these shops is about 10,600
quintals, The Staie Government would
be opening more shops as and when
the need arises.

Orissa  Government gre  quite
aware of the situation in the State and
have been taking all steps necessary
to meet the situation, Procurement of
rice has been undertaken by Orissa
Government and uptil the end of
March a total quantity of 1,76,000 on-
nes in terms of rice has been procus-
ed. The bulk of this quantity 1s heing
used by the Strie Government far
feeding the p:ople within the Sta'e
Thus, every cffort is being made hy
the State Government 1in see  thal
foodgrains are available in rrasonalle
quantities wherever the need arises.
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Shri P. K, Deo: Recently | have
been from that area  and in spite of
the so-called every effort being made
by the Government, daily reports are
pouring in that even in  Kalahandi
which is supposed to be the second
surplus district in the State and which
used to export 50.000 tons of wheat
every year, there are daily reports of
starvation deaths or you may eall
deaths due to mal-nutrition from every
part and that there has been mass exo-
dus of people to different areas leaving
the helpless children and old people in
the villages. The Chief Minister has
come out with a statement which 1
quote:

“Unless the Centre gave ade-
quate financial assistance and
supply of foodstuffs to meet the
grave situation in the State, you
will not find me here.”

He his threatened to resign, Under
these circumstances, may I know what
definite financial aid and specially the
food supply has been made to that
State to meet this abnormal situation?

Shri C. Sobramaniam: The Chiel
Minister was herc and has gone back
to Orissa. The very fact that he has
threatencd that he will not be found
there if he is not satisfied and the very
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fact that he has returned back to Orissa

shows that he has been satisfled to the

exlent nccessary,
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Shri Ranga (Chittoor): Question.

Shri C. Subramaniam: As far as the
nther assistance is required, 6,744 re-
liet works have been started in the
various parts of the State and by the
middle of March the total number of
persons employed on these relief works
is 3.82,381 and it is expected that dur-
ing this month it will increuse o more
than 5 lakhs of people. In addition to
that, we have given financial assis-
tance for the purpose of mweeting the
requirements of these relief works.
1000 tonnes of wheat have been allot-
ted for distribution as gratuitous re=
hizaf to the old and infirm people in the
drought-affected areas, Instruction for
allotment of another 1000 tonnes of
wheat are being issucd. 1000 tonnes of
milk powder has been allotted for sup-
ply to children and expectant and
nursing mothers. Furlther gquantities
will be allotted shortly. 996,500 vita-
min tablets have been supplied for dis-
tribution to the vulncrable population
in the drought-uffected areas. 175 ton-
nes of biscuits have been allotted for
distribution to children between the
age of 2 to 5 years in the scarcity-affec-
ted greas of the State. Therefore, what-
ever assistance is required by the State
Government is being made available.
The Chiet Minister was with me....

Shri p. K. Deo: It is adding insult o
injury.

Shri C, Subramaniam: The Chief
Minister was with me for two hours
discussing the various things. He
never expressed any  dissatisfaction
with regard to the assistance from the
Central Government.

Shri R. Barua (Jorhat): The scarcity
conditions must have been anti.ipated
in due time by the Government. The
Chief Minister of Orissa expressed his
helplessness. It shows that there must
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have been the lack of communication
between the two Governments. Why
was it that the Government could not
take timely steps to rush in food there
before the Chief Minister could come
out with such a statement?

Shri C. Subramaniam: 1 do not know
whether the statement has any basis
because he never expressed a view in
conformity with the supposed state-
ment and its publication in the news-
paper. As a matter of fact, in the
Chicf Ministers' Conference he wanted
to correct the impression which has
bern created by the wrong report in
the newspaper.
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Mr. Speaker: He wants to  know

whether that can be placed on the
‘Table of the House.
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Shri C. Subramanlam: The past
famine code laid very rigorous condi-
tions for relief works and also in re-
gard to payment of wages, it was al-
most a starvation wage. We have
removed all those restrictions, When-
ever there is scarcity and there is
distress, we now start relief works.
With regard to payment of wages, it
is not the starvadon wage that we are
paying now; we are paying roughly
75 to 90 per cent of the normal wages.
In addition to that, we open fair price
shops there and sell to these people
fondgrains—10 ki'ograms per month—
at controlled rate. All these were
certainly not contemplated in the
British Famin,. Code. These are the
new changes that we have brought
about.

Too NI AT Afwm o me
agiga, a; fasya oo A 7 w ¥
IWiFE F e F oy fr e )
I 74T TR 1% I=2T FATH faar v |
wHe & qAT F A w3 F feram
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forar mar & fe e e & A
faeiardy § 1 A 7w S T A
ag FoATg, 4t {6 & s I g

Shri C. Subramaniam: I never said
that it is the responsibility of the
Centre to work the famine relief code,
that it is the responsibility of the
States. The hon, Member may look
inta the Constitution,

o TM AAgT wfgar: weaw
T, w1 AT T A A= A
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it \Yd : (weTg ) gl & FTO
FE ¥ weTT oy T, W IA R
¥ A ® Fwar & T4 § fAr w
T A AT A X AW T & A
A Ay Ay ¥ agr qv 79T SR

APRIL 12, 1966

foodgrains in Orissa
(C.A)

ST AT W | AT FE w9
g o aEmEE T aggaTHT &
ATC ST § | 5 H FOHT A Ay ey
fordardt welt & 0 @1 WU og@ W
sy 1 T & W -t T i
fF ot &= = A g R T
FT gH WA AT G § W A AT
# 1 1 & 7 AT T A
@ § a1 T wWifE a A A A
¥ g gt &, 9 g @ g
S ST 9o & Ag Wl aF & Wi
w o § W afge woge W
A R E ) W #r saeqn A
TE &, W AT A9 AT /IG5 A A
Tg-tw FC @ ¢ 5w & "gEar
AfegT wog &% g W & av A

10528

Shri C, Subramaniam: Yes, Sir, all
these relief works and fair price shops
are for the benefit of the rural areas
and in the rural areas.

Shri 5. M. Banerjee: The hon. Minis-
ter stated in reply to a Short MNotice
Question that nine small children died
in some of the districts; he did not use
the word ‘starvation’, but he said,
“long malnutrition”. T would like to
know whether it js a fact that, in the
district of Kalahandi and other dis-
tricts. which are supposed to be sgur-
plus areas, 27 or 28 more children have
died and some more are facing star-
vation deaths because of non-avail-
ability of food and if so, whether any
inquiry will be made into the mis-
handling of the food situation and the
bungling by the Centre and the State
alike.

Shri C. Subramaniam: I have not
heared about the death of 27 children;
1 am hearing it for the first time from
the hon. Member.

As far as the supply is concerned,
we have taken note of the scar:ity con-
ditions in certain areas and we are,
lo the extent possible, making a]l
neccssary supplics—wheat, vitamin
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tablets, milk powder and various other
things

Shri Banga: The question is whether
there 18 proper distribution of the
things which are being made available.

Bhri 5. M. Banerjee: May 1 make a
submission?

Mr. Speaker: He might pass on the
information to the Minister.

Shri S. M. Banerjee: The second
part of my question has not been
answered, i.e., whether there is going
to be an inquiry into the bungling of
the Centre and the State aglike,

Shri C. Subramanlam: We do not
contemplate instituting any inquiry.

Shri Surendranath Dwivedy (Ken-
drapara): According to the sltatemcnt
of the Chief Minister of Orissa, about
six million people, almost one-third of
the population of Orissa, need imme-
diate relief and there are starvation
deaths which have been admitted by
the Deputy Minister in the State As-
embly. The Sarvodaya wrokers have
even published the names of 30 per-
sons who have died on account of
starvation. In view of these condi-
tions, may I know whether Central
Government is thinking of sending
there any team to know the conditions
themselves, whether any special assis-
tance will be given so that the people
there arc able to carry on their agri-
cultural operations and there is no
crop failure next time, and whether
any special attempt is made to ensure
proper distribution of whatever help
is given there.

Shri C. Subramaniam: We periodi-
cally send teams from here for the
purpose of finding out whether proper
distribution arrangements have been
made and if there are nay defects, to
point out to the State Governments to
remove those defects. I also intend
visiting Orissa very soon and I shall
visit the areas to find out whether the
distribution arrangements are satis-
factory.
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Dr, U. Misra (Jamshedpur): 1 want
to know whether the Government's
at_t@mion has been drawn to the
lpl.{.';m" in The Samaja, onse of the
eading papers of Orissa, of as lat,
10th April, 1966. . o

Mr. Speaker: He might put his
question,

Dr. U. Misra: The picture shows
that there is starvation--only bune
and skin, 6 .

Mr. Speaker: It can be passed om

to the Minister,

) i Now he might
his question.

put

Dr, U. Misra: The ecarlier statement
of the Minister that the Orissa Gov-
ernment is doing what is necessary is
not in conformity with this picture.
So will the Government at the Cent, »
take the responsibility without leaving
the fate of the pcople to be decided
by the Orissa Government?

Shri C. Subramaniam: There is a
responsible government  functioning
in the State and we have to depend on
that for the purpose of making  the
various arrangements, unless we think
that it is necessary for the Centre to
take over the administration, 1 am
sure the Orissa State Government
would have looked into the picture
and would have looked into  thoso
publications. As I have already in-
formed the House, only yesterday I
had long discussions with the Chief
Minister with regard to the variou.
steps to be taken and I hope thay satis-
factory arrangements will be made.

Shrimati Renu Chakravartty (Barra-
ckpore): A little while ago, quite a
large amount of rice was sent from
Orissa to Kerala. In view of the fact
that.. .

An hom. Méember: Her State has got
it.

.

Shrimati Reno Chakravartty: We
have not vet got it; we have just got
the promise.
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|Shrimati Reny Chakravartty.]

My point iz this. If there has been
80 much non-availability of food in
Orissa, why has this been allowed? 1
want tp know whether the whole aff-
air is arising out of mal-distribution
or is arising out of hoarding. What
is the position? Why is the Govern-
ment not taking any steps?

Shri P. K. Deo: It is a man-made
famine.

Shri C. Subramanlam: Even in spite
of the drought, there are certain areas
where rice is in surplus and the State
Government is procuring it and using
the rice because there is demand for
rice nol ohly in Kerala but also in the
State from which the hon. lady Mem-
ber comes. We have to satisfy them
also. In place of rice, we give them
large quantities of wheat and various
other commoditits and the Orissa Gov-
ernment say that they are quite accept-
able to take this heat. As a matter
of fact, we have offered two tonnes of
wheat for every tonne of rice which
they would be giving to us.

Shri Surendranath Dwivedy: Sur-
plus rice is available there, and that
it taken awav to the other States.
The Slate Government do not supply
rice to the scarcity arcas, and now
the hon. Minis‘er comes forwurd and
suys thot ne would give them wheal.

But the people there do nol know
how to prepare and how 1n eat this
wheat.

Shri C, Subramaniam: It i= not as
if thry are not distributing rice there.
Out of 1,76.000 tonnes procured there,
they have given only about 60,000 or
70,000 tonnes. They are distributing
the other one lakh tonnes there.

Shri A. V. Raghavam (Badagara):
What is the view cf the State Govern-
men! in regard to the introduction of
statutory rationinz in Orissa?

Shri C. Subramanlam: At present,
the Orissa Government do not intend
to introduce slatutory rationing.

Shri P. K. Deo: Four people died.
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Shri Suremdranath Dwivedy: It has
heen introduced in Rourkela.

Shri Vasudevan  Nair (Ambal-
apuzha): May j know whether it is a
fact that the State Government hzd
requested the Union Government to
atlvance loang for the procurement of
rice, and if sv, whother the Union
Government failed to advance {le
necessary loans lo the State Govern-
ment, and as a result of that, their
procurement drive has failed? There
was a stalement {p that effect,

Shri C. Subramamiam: This has not
been brought to my notice. If there
has been any failure of procurement
because of finance not being available,
certainly I am prepared to look into
it.

Mr, Speaker:
laid on the Table.

Now, papers to bhe

Shri N. Sreekamtan Nair (Quilon):
on & point of order . . .

Mr, Speaker: I shall call him after-
wards.

Shri Rama Chandra Mallick (Jaj-
pur): I had written to you requesting
for an opportunity.. .,

Mr. Speaker: Mere writing does
not give him that right.

1248 hrs.

PAFERS LAID ON THE TABLE

UPSC (ExempTioN FrOM CONSULTA-
TION) AMENDMENT REGULATIONS

The Minister of State in the Minis-
try of Home Affairs und Minister of
Defence Supplies in the Ministry of
Defemce (Shri Hathi): [ beg to lay on
the Table a copy of the Union Public
Service Commizsion (Exemption from
Consultation) Amenlimen: Regula-
tions, 1966, published in Noufcation
No. GSR. 388 in Gazette of India dated
the 19th March. 1968, under article
320 (5) of the Constitution, togecther



